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THE     BUDGET     (PONDICHERRY^ 
1974-75—General Discussion 

SHRI S.  S.   MARISWAMY    (Tamil 
Nadu):   Mr.  Vice-Chairman, Sir, when 
1 rise to speak on the Budget of Pondi-
cherry, I feel really sorry that a small 
Union Territory is having this periodic 
trouble.    Sir,  I have    been    connected 
with the Pondicherry politics since 1952 
when it was under the direct suzerainty 
of the French Government.    My    very 
good     friends    revolted      against   the 
French rule there and they got a lot of 
help from Madras and they took part in 
the freedom struggle and since then the 
Congress was ruling in that Union 
Territory and never have they been able 
to provide a stable government.      But, 
when the DMK assumed office there, it 
provided a full-term government and, on 
the eve of elections, some forces worked 
against the government and made two 
Ministers  and  a   member  defect  from 
that Ministry just a month before    the 
general   election   as  a  result  of which 
the strength of the DMK Party, which 
was then 17, fell down to 14 and without 
anybody telling them, they    themselves 
laid down the office and moved out.   
Then, Sir, the elections took place and 
the DMK got 2 seats, the CPI 2, the 
CPM 1, the Anna DMK 12 and both the 
Congress Parties together  12.    The 
Congress Party was not in a position to 
form government, and the Anna-DMK in 
coalition with the CPI came forward to 
form the government.    They    were 14 
in a House of 30.    Out of 14, one 

was to  become the  Speaker.    Out of 13,  
5  became   Ministers  and  the    rest 
were  offered something, I don't know. 
They were  in  power  for 21  days.    If a 
Ministry is formed, they are supposed to 
immediately    convene the Assembly. If 
at all there is a gap, it is of a week or ten 
days, not a day more.    But here they 
took 21 days to call the Assembly. I do 
not want to attribute any motives to the 
Lt. Governor.    But I shall    be failing in 
my duty if I fail to bring it to the notice 
of the House that some of the Ministers, 
the Chief Minister and others, on the very 
day of their assuming office,    started    
approaching other Members, offering 
money, offering them offices, if they 
defect to their party. But in spite of their 
best efforts, they could not succeed.    On 
the    very   first day, after the swearing in 
ceremony was over, the Speaker was 
appointed.    The Chief Minister was in    
charge    of    Finance. When  he rose to 
read  out his budget speech, immediately 
a Member of   the Opposition stood up 
and showed him a copy of the Budget, 
and asked him, "Can  I read it, or are you    
going  to read it?".    He told him, "I have    
got an original copy of the   Budget    
with me".    This is the  first time  in 
Indian history that the full text of the 
Budget was disclosed.    If there had been 
any other party in power, any other 
person in that position, he would have 
immediately offered his resignation. 

Sir, you remember, in the year 1946, at 
the time of the formation of the first 
Labour Ministry, when the famous pro-
fessor, who had served as the Dean of the 
London School of Economics, and who 
was a close associate of Laski, when he 
became the first Finance Secretary, he 
came to the House of Commons to read 
the Budget. And while he was coming in, 
the Lobby Correspondent of one paper 
called 'Star' came to him and 
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[Shri S. S. Mariswamy] asked a very 
innocent question in the lobby. Being a 
liberal man, being a gentieman with very 
good and sweet manners, and not wishing 
to offend a bit the sentiments of the 
correspondent, he gave his reply. Before 
he started reading his budget, the 
correspondent rushed a telephonic message 
to his paper and that paper rushed a special 
edition, brought it to the House while he 
was still speaking. When asked, in a mov-
ing voice, the Chancellor of the Ex-
chequer, Mr. Hugh Dalton said: 

"I very much regret that the publication 
which the hon. Member refers arose out of 
an incident which occurred as I was 
entering the Chamber to make my speech 
yesterday. In reply to a question put to me 
by the ' Lobby correspondent of the 'Star' 
newspaper, I indicated to him the subject 
matter contained in the publication in 
question. I appreciate that this was a grave 
indiscretion on my part, for which I offer 
my deep apologies to the House." 

Again, Sir, he laid down the office on the 
very same day. This tradition kept up in 
England we are supposed to follow, since 
we consider it the Mother of Parliament. 

Here, even after the Opposition member 
showed the budget, the Chief Minister had 
no decency to step down from the office 
and insisted on moving his Bill. He was 
defeated, and they had to leave the office. 
But what I would like to tell the House is 
this. When Mr. Farook Marikar lost three 
members, although the Lt. Governor did 
not say so openly, he had been to Madras 
to take advice from the Chief Minister of 
Madras, Dr. Karunanidhi, whether he 
should continue in office. Dr. 

Karunanidhi himself told him, "Without 
the Governor having to tell you, you step 
down immediately because you have lost 
the majority". He left Madras at 5 o'clock 
in the evening. He reached Pondicherry as 
7.30 and at 7.45 he called at Mr. Cheddi 
Lai the Lt. Governor and gave his 
resignation. Unfortunately, here the party 
which is posing to be a political party is 
mostly depending on Max Factor's make-
up materials and has practically no 
political background. As a result, the 
Pondicherry Government has fallen and 
my good friend, Mr. Ganesh has to bring, 
along with many other budgets and 
Gujarat budget, the Pondicherry budget 
also. They were allowed to be in power 
for 21 days. Would you imagine that 
within 21 days, they have committed 21 
sins of omission and commission? As I 
said the other day, the slogan was "a sin a 
day kept them gay',   That was the rhyme 
used. 

Sir, one of the Ministers approached the 
Co-operative Marketing Society and 
asked them to pay 1.80 lakhs of rupees for 
certain purposes.    The main    purpose 
was to bribe the other party Members  to 
cross  the  floor to their    side. This Co-
operative Society had to    give a sum of 
1.80 lakhs of rupees.      This is a clear-cut 
proof and a petition is going  to  be 
presented    to    our    hon. Rashtrapati.      
In    another   case,    they approached the 
proprietor of a   casino and demanded  
10,000 rupees from him and he had to pay 
the money    under duress.    Thirdly, one 
of the    Ministers went to an emporium 
known as Ananda Medical Emporium and  
asked for  Rs. 5000/- from the Sales 
Section on    the spot threatening them 
that if the money was not given,    they    
would raid    the office.    On hearing that 
a new Government has come into being, 
the bus operators  went  to garland the    
Ministers. They discovered to their shock 
that the 
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Ministers were  not  interested  in    gar-
lands.    They  were  interested  in    hard 
cash.   They demanded 5 lakhs of rupees 
from  them  and threatened  that if   the 
money was not sent by the next day, the 
entire system would be nationalised. Thi.w 
had to shell out the money. They ply buses    
within 31    kilometers.    One of the  
ADMK workers who was running an arak 
shop and was being allotted a small 
quantity of 1500 litres of arak, was given 6 
lakhs litres  of    arak  because he was a 
follower of Mr. Rama-chandran.   Another 
ADMK worker was arrested on the border 
of  Madras for tryiufe to smuggle to 
Madras some of the  materials which    
were    prohibited from   being  moved  out  
to  any    other State.    He  was  arrested    
with contraband goods.    Subsequently we 
came to know that this sort of smuggling    
was going  in an    organised    manner    
ever since ADMK came to power with the 
help of official  machinery.    In    Kota-
kulam, they took a sum of Rs. 10000/-as 
consideration money, for a contract given 
to build a marriage hall.   On top of that, 
they have distributed    quotas, permits and 
other benefits right and left which I want 
our Finance Ministry to enquire 
thoroughly. 
Sir, this is the sin of 21-day Ministry of  
Pondicherry.    Before that,  I would like to 
draw your kind attention to another fact.    
There is a consistent    propaganda that is    
going on in    Madras that Madam Prime 
Minister had sent tor Mr. M.   G.   
Ramachandran   to   go to Delhi,  to    
solicit his    support for  the election of Mr. 
Ranganathan, who is to take his oath 
tomorrow.   Sir, as far as I know, I doubt 
very much whether she had called    for 
them.    But the whole Madras is agog with 
that rumour.   Not only that, it is being 
written in the newspapers.    And one 
ADMK member has gone to the  extent of 
saying that the Madam has cheated him,    
Madam had 

double crossed them and that Madam had 
given promise and gone back. 

SHRI    RAJN ARAIN :    She   always 
does that. 

SHRI S. S. MARISWAMY: I do not 
know whether it is true or not.    I will be 
failing in my duty if I fail to bring to the 
notice of the House and through this  
House  to   the   Madam    that    she 
should  be  careful  to  receive   and  talk 
to people of dubiousi character.   I attach 
more importance to the office of Madam 
because India is the biggest democratic 
country in the world and she is sitting in  
a position to decide the destiny  of 600 
million people of this country. Certainly,  
80 per cent of them are have nots, and 
they have got to go a long way to feed 
our people.    She holds such a 
responsible position and important posi-
tion that she should be very choosy in 
granting interviews to people. 

Sir, I would like to bring through you 
to her notice an incident which took 
place in 1936. I read a small paragraph 
and later on I will tell you, Sir, who 
wrote it. 
"I   was   with  my  wife  when    she 

died  in   Lausanne  on  February    28, 
1936.    A little while before news had 
reached   me that   I had been elected 
President of the Indian National Congress 
for the second time; I returned to India by 
air soon after and    on my way,  in Rome, 
I had a curious experience.    Some    days  
before   my departure a message was 
conveyed to me that Signor Mussolini 
would like to  meet  me  when  I passed  
through Rome.   In spite of    my   strong   
disapproval  of the    Fascist    regime,   I 
would ordinarily have liked to meet 
Signor   Mussolini   and to   find     out 
for  myself what  a  person who  was 
playing  such  an important  part     in the 
world's affairs was like.      But I was in 
no mood for interviews then. What came 
in my way even    more was the 
continuance of the Abyssinian 
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[Shri S. S. Mariswamy] campaign and my 
apprehension that such an interview would 
inevitably be used for purposes of Fascist 
propaganda. No denial from me would go 
far. I remembered how Gandhiji, when he 
passed through Rome in 1931, had a 
bogus interview in the Giornale dltalia 
fastened to him. I remembered also 
several other instances of Indians visiting 
Italy being used, against their wishes, for 
Fascist propaganda. I was assured that 
nothing of the kind would happen to me 
and that our interview would be entirely 
private. Still I decided to avoid it and I 
conveyed my regrets to Signor Mussolini. 

I could not avoid going through Rome, 
however, as the Dutch K.L.M. airplane I 
was travelling by spent a night there. 
Soon after my arrival in Rome, a high 
official called upon me and gave me an 
invitation to meet Signor Mussolini that 
evening. It had all been fixed up, he told 
me. I was surprised and pointed out that I 
had already asked to be excused. We 
argued for an hour, till the time fixed for 
the interview itself, and then I had my 
way. There was no interview." 

Sir, this was written by late Pandit 
Jawaharlal Nehru in his Autobiography at 
page 600. 

Sir, late Panditji was very selective in 
meeting people. He did not want to give 
any room for any scandal. And here, 
Madam Prime Minister is easily granting 
interview to—I do not want to say any 
harsh words—a gentleman, who has not 
paid his income-tax, who is very much in 
arrears, and secondly, who has been 
booked under the Foreign Exchange 
(Regulation) Act, against whom proceed-
ings are being ordered   and   was   sum- 

moned to the Bureau dealing with the 
Foreign Exchange (Regulations) Act. 

Sir, he was questioned for violations of 
the Foreign Exchange Regulation Act by 
some branch which examines these 
violations. 

SHRI SUBRAMANIAN SWAMY 
(Uttar Pradesh): On a point of order, Sir. 
Mr. Mariswamy is talking about the 
leader of a Party which is not represented 
in this House. 

SHRI S. S. MARISWAMY: They are 
very well represented in this House. 

SHRI SUBRAMANIAN SWAMY: 
Then I withdraw my point of order. 

SHRI S. S. MARISWAMY: There are 
two Members here and five Members 
outside. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): Yes, Mr. Mariswamy, please 
continue. 

SHRI S. S. MARISWAMY: Sir, Mr. 
M. G. Ramachandran, who has been 
charged with these violations, was sum-
moned by the Secretariat of the Foreign 
Exchange Department and he was exa-
mined for nearly 90 minutes and evi-
dence was collected. Whenever we ask 
any questions from hon. Ministers, Shri 
Ganesh, Shri Chavan or Shrimati Sushila 
Rohatgi, they readily come out with the 
reply that the matter is being studied, that 
it is under examination, that it is under 
consideration, etc. etc. They come out 
with all this plethora of replies. 

1 would like to ask, Sir, is it all right 
for them, is it proper for the Madam 
Prime Minister to give interview to some-
body, to some busy-bodies, who go 
round tom-toming that they have been 
double crossed, that they have been 
cheated and write in their papers in a 
filthy manner. 



193        The Budget (Pondicherry)       [24 APRIL 1974]        1974-75 194 

Sir, I want this to go on record and if 
somebody comes tomorrow and proves 
that it is not being done. I am prepared to 
abide by whatever punishment you give. 
My only desire is that we should keep up 
some decency. It is all right if we fight 
our enemies. But, we should not beat 
anybody below the belt and also with any 
weapon that comes handy. What is the 
weapon they have chosen? A celluloid 
hero. The days of celluloid heroes and 
heroines are numbered. Some time back, 
there was a famous 'x' a hero and V a 
heroine. Today, they are nowhere. Today 
they are loafing in the streets. Sir, it is 
highly regrettable that people with a great 
Party behind shem, a Party which has got 
history behind it, a Party which has got 
the calibre of our Madam Prime Minister 
should be sullied in this manner. So, I 
want to appeal to the Madam that 
thereafter she should be very careful in 
granting interviews to people. She should 
not see all and sundry, especially people 
with a dubious character. This is my only 
appeal. 

Sir. so far as this Budget is concerned, 
the Territory has got a revenue of Rs. 64 
crores and expenditure of Rs. 11 crores, 
for which we are going to give out of the 
Central Consolidated Fund Rs. 5 crores. 
This is a very, very backward area. Even 
if you give them Rs. 20 crores or Rs. 30 
crores, I will be very happy, because the 
Stale has to progress well industrially and 
otherwise. 

Thank you very much. 

SHRI SUBRAMANIAN SWAMY 
(Uttar Pradesh): Sir, I would like to have 
a point of order. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): What is your point of order? 

SHRI SUBRAMANIAN    SWAMY: 
Sir, while discussing the issue before us 
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the House has permitted Shri Mariiwa-
my to make a large number of persoual 
attacks on Mr. M. G. Ramachandran. He 
may be a celluloid actor, he may be a 
cinema hero. . . 

THE VICE-CHAIRMAN (SHRI V. B. 
RAIU) : This is no point of order. 

SHRI SUBRAMANIAN SWAMY: 
Sir, the point of order is that such per-
sonal attacks are not made in a discussion 
on the Budget. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : It does not come on a point of 
order. If there is anything said which is 
derogatory or unparliamentary, you can 
ask or request for its expunction and there 
must be valid reasons for doing so. But, 
this does not come under point of order. 

SHRI JAGJIT SINGH (Punjab): Sir, 
we have to take the situation in Pondi-
cherry in the wider national context. 
What is (he national context today? 
Concerted attempts are being made by 
parties of right reaction to subvert de-
mocracy. We have seen that after their 
defeats in U.P. and Orissa elections, they 
tried to make it impossible for the Houses 
in U.P. and Orissa to function. And we 
have seen that in Bihar alio they made it 
impossible for the Assembly to carry on. 
In this situation it is the duty of all 
responsible parties to work for stability of 
our system, to work for the strengthening 
of democracy and not to indulge in the 
easy game of toppling. 

Now in the situation that was prevail-
ing in Pondicherry after the elections, it 
was quite obvious that the ADMK and 
CPI alliance had only 14 seats and 
CPI(M) had promised to support this 
combination. They were only 15 ont of 
30. It was not out of lust for power that 
they decided to form a ministry. They 
wanted to form a ministry because 
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[Shri Jagjit Singh] that was the only 
viable alternative if horsetrading was not 
to be indulged in and when they formed 
the ministry they formed it on the clear 
understanding— I go by the record of 
the newspapers — that the highest in 
Delhi, that at least the ruling Congress 
will function as a responsible and 
constructive Opposition. And not only 
that. In Tamil Nadu.... {Interruptions)... 
.We are not so easily provoked. You 
know we have larger interests in view. 
The Tamil Nadu {Interruptions) 
Congress President has also taken that 
stand. Now, what happened was, the 
Assembly met on the 26th and on the 
27th it was not a regular budget but a 
vote on account that was presented 
which is only a formal affair which is 
for a period of five months or so. But we 
find that despite assurances to the 
contrary, the ruling Congress Joined 
with the Syndicate Congress to topple  
this Government. 

SHRI M. KAMALANATHAN 
(Tamil Nadu): Do you consider it as a 
Government? 

SHRI JAGJIT SINGH: It was con-
sidered as a Government; it was legally 
formed; it was properly summoned. Dis-
solution of the DMK Government can 
be understood. In Dindigul and Coim-
batore it was reduced to nothing. It was 
reduced to a shameful two in the 
Pondicherry elections because it is a 
party of corruption and nepotism. This is 
the verdict of the electorate of Dindigul. 
So, at least my DMK friend should 
say—I do not know his name.... 

SHRI G. LAKSHMANAN: On a 
point of order. He says the DMK is a 
party of corruption and nepotism. This 
should be proved here and he cannot 
make a charge against a political party;    
he is making a specific charge against a   
i 

political party. He say* it is a party of 
corruption and nepotism—he must sub-
stantiate that. Unless he substantiates that 
he cannot proceed. He must substantiate 
it or withdraw it. 

SHRJ JAGJIT SINGH: This is the 
charge made in Dindigul. 

SHRJ G. LAKSHMANAN: No, Sir, 
He himself has said in the beginning that 
he was only going by the reports of the 
press, and when he makes a charge against 
a political party that the party is corrupt, 
that it is a party of nepotism and this and 
that, he must substantiate the charges or 
he must withdraw those charges. He must 
withdraw the charges or else. . . 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): Please sit down. There is no 
point of order. 

SHRI G. LAKSHMANAN: He can 
make hundreds of statements but he must 
withdraw that. 

 
SHRI  SANAT    KUMAR    RAH A: 

Like  Mr.   Rajnarain. 

THE VICE-CHAIRMAN:   No point of 
order. 

 



197        The Budget (Pondicherry)        [24 APRIL 1974]        1974-75 198 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): You are a new Member. You must 
have by now noted that these tilings go on 
here. 

SHRI G. LAKSHMANAN: These things 
may be going on. As far as I am concerned, he 
has made a specific charge. Either he 
substantiates it or he withdraws it. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): You have had your say; there is no 
point of order. 

SHRI G. LAKSHMANAN: They cannot 
get even one seat in Tamil Nadu it they stand 
for election now. 

SHRI SUBRAMANIAN SWAMY: I Just 
want to make one point. The DMK has been 
making baseless charges against Mr. M. G. 
Ramachandran. Now it is their turn to receive 
but they are complaining. I'hey should be 
sportsmanlike. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): You have to acclimative yourself to 
the atmosphere of the House. 

SHRI BHUPESH GUPTA: The hon. Member 
has said something about DMK; my friend 
here has said something about us. I am not 
asking him to withdraw it. He has stated worse 
things. Neither has he asked me to withdraw 
what I have been telling him. According to 
them the party may have been born in the 
Mennakshi Temple or somewhere. 
(Interruptions) 

SHRI JAGJIT SINGH : I was listening to 
the hon. Member of the DMK, He made a 
string of charges against individuals who are 
not present here to reply. I only wish that the 
DMK should itself do some heartsearching as 
to why • sea-change has come in Tamil Nadu 
*nd in Pondicherry from 1971 onwards. That 
is because the DMK Government in Tamil 
Nadu and the DMK Govern- 

 ment in Pondicherry have been repeated-  ly 
held to be Government of Corruption, 
Government   of   nepotism,   a   Govern- ment 
that has lost all moral standards,  moral right to 
rule. I was only   refer- ring ... 

SHRI S. S. MARISWAMY: Sir, on a 
point of order. 

THE VICE-CHAIRMAN (SHRI V. B.  
RAJU):   No, no. 

SHRI S. S. MARISWAMY: Sir, he has 
posed a question to me. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): You must be fair. You made 
charges against the ADMK and nobody 
objected to that. He has a right to have his 
say. 

SHRI S. S. MARISWAMY: The point is 
my charge* were not baseless. I have got 
documentary evidence. If the Sar-darji is 
prepared to come to me I can show him the 
documentary evidence. He says that the 
DMK has lost the bye-elections. I will ask 
him a question: what about Mrs. Indira 
Gandhi's Government? (Interruptions) It has 
been losing every bye-election; does it mean 
that that Government has gone wrong; does 
it mean that it has no support? Bye-elections 
are never the barometer of any Government. 
If the Government loses the majority in the 
legislature then only any qustion will arise. 
No Gover»-ment goes by bye-elections. If 
Mrs. Indira Gandhi's party loses a bye-
election it does not mean that that party has 
gone. 

(Interruptions) 
SHRI JAGJIT SINGH: I am no defender 

of Indira Gandhi Government. His party 
went into elections in 1971 in advance in 
order to sail on the Indira wave to get into 
the Tamil Nadu Assembly again. But for 
that they would have  been  nowhere. 
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SHRI VALAMPURI JOHN: I would 
tell my friend that his party had to sail en 
the wings of DMK popularity" to get into 
Tamil Nadu Assembly. If DMK is known 
for its corruption, favouritism and 
nepotism what made. You join hands with 
them by way of electoral understanding 
in the last elections was it not sheer 
apportunism and time serving altitude. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU):   Order please. 

SHRI G. LAKSHMANAN: If there 
was nepotism and favouritism in DMK 
what made you join hands with DMK? 

SHRI JAGJIT SINGH: I say why my 
party broke with the DMK was because 
of the corruption rampant in the DMK. 

 

SHRI BHUPESH GUPTA: Again Mr. 
Rajnarain has said something irrelevant. 
We are discussing Pondicherry. In 
Pondicherry we fought not only the 
Congress Party but also your friend, Mr. 
Kamaraj; in Coimbatore. . . 

SHRI RAJNARAIN : Kamaraj is not 
my friend. He is the friend of Indira 
Nehru Gandhi. 

SHRI BHUPESH GUPTA: Then you 
are sharing the friendship. 

SHRI RAJ NARAIN: It is you who are 
sharing. You arc the friend of Indira 
Nehru Gandhi; Kamaraj is the friend of 
Indira Nehru Gandhi. Kamaraj is not my 
friend. 

SHRI    BHUPESH    GUPTA:    You 
know very well there the contest wax 
between us and the Congress and the 
Syndicate alliance. We fought the al-
liance in Pondicherry. In the Coimbatore 
and Assembly elections also we fought 
The same alliance. 

SHRI RAJNARA1N: This is an alli-
ance of corrupt forces. 

SHRI BHUPESH GUPTA: Up till now 
our party has not fought anywhere by 
giving up its own party symbol. By 
talcing the name of another party we 
have not fought any election. 

SHRI C. D. NATARAJAN: Mr. Vice-
Chairman, Sir, 1 rise on a point of order. 
IE he makes such a general charge outside 
the House, of course, action can be 
instituted in accordance with the law. But 
it is not in order for a responsible 
Member, who enjoys immunity for what 
he says on the floor of the House, as well 
as freedom of speech, to make such 
baseless charges of corruption and nepo-
tism. He must take responsibility for the 
statement and also undertake to sub-
stantiate the same. However, having raise 
the point of order, I submit for the 
information of hon. Members of the 
House that when his party was aligned 
against and opposed to DMK in 1967 
they could secure only two seats... 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): It is all right. 

SHRI C. D. NATARAJAN:  In 1971 they 
entered into an alliance with DMK and 
they could get eight seats. (Interruptions) 
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THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : I am appealing to Members not to 
disturb him. 

SHRI BHUPESH GUPTA : The point of 
order should not be utilised for fulfilling the 
functions of the Election Commission. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Please do not disturb the hon. 
Member when he is speaking. I think he is 
making a maiden speech. 

SHRI    G.    LAKSHMANAN:    The 
charges against my party should be sub-
stantiated. Otherwise, we will not tolerate it. 
We will not allow it. Let him oppose the 
policies of my party and also the 
Government. 

SHRI C. D. NATARAJAN: He can-  i not 
say that it is a party of corruption and 
nepotism. 

SHRI .1AGJIT SINGH: I was saying that in 
the national context today it is necessary to 
lend stability to the system and not indulge in 
the game of toppling lightly. I am very sorry 
that the ruling Congress first at the instance of 
! forces which are reactionary decided to join 
with the Kamaraj syndicate and later on at the 
instigation of the Kamaraj syndicate forced the 
issue too early before a proper chance could 
be given to the j ADMK-CPI alliance 
Government. I can see the difficulty of Shri 
Kamaraj. i He thought that if this Government 
in Pondicherry was given an opportunity to 
function for some time, then Shri Kamaraj's 
attempts to pose himself as an alternative to 
the DMK Government and to emerge as the 
main alternative to it would have gone 
overboard. I think some of the friends in the 
Congress will agree with me when I say that 
only in one State the ruling Congress is sitting 
in the Opposition Ben- ! ches.   After having 
taken the stand that 

they would give responsibla and cen-structive 
opposition, they were in su^h a hurry to join 
hands with Shri Kamaraj to topple the 
Government. J want to point out that Shri 
Kamraj claims that he was brought up as a 
Gandhian. Everybody knows that he claims to 
be a great Gandhian. He led a Satyagraha in 
which some 15.000 persons were sent to jail 
for the sake of prohibition, but out of the five 
candidates, three chosen on the Kamaraj ticket 
were toddy-shop contractors. Now that the 
Government has gone in a very unsavoury 
manner, what is the situation today? The 
situation is that the Union territory of 
Pondicherry is being run by some Additional 
Secretary or Joint Secretary. The people of 
Pondicherry have been deprived of their right 
to be ruled by their own. chosen Government. 
Pondicherry is a backward territory. Though it 
is surplus in food, 1 think it is well known that 
the food from Pondicherry is smuggled to 
other States and the people there have to 
suffer. There are a number of mills which are 
sick mills and not in a good condition. In these 
circumstances, it is essential that the 
Pondicherry people are given an opportunity 
to have a responsible Government. On behalf 
of my parry I demand that without any delay 
there should be fresh elections held in 
Pondicherry. The fresh elections will prove the 
verdict of the people. Once again it will prove 
what it proved in Dindigul, in Coimbatore and 
in Pondicherry this time. The DMK friends 
were enthusiastic, of course, to topple this 
Government because there were concrete 
charges against the former Chief Minister of 
Pondicherry belonging to their party and other 
two Ministers-it cannot be questioned—who 
were the two biggest landlords in Pondicherry 
State. I would submit that Pondicherry is a 
very small territory. There are only 30 seats.   
The constituencies are as 
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municipalities. If fresh elections arc called, 
democratic processes are followed soon and a 
Government responsible to the people is set 
up, then alone  Pondicherry can  advance. 

Secondly, 1 want to say, now that the 
Centre has taken over its administration, it is 
the special responsibility of the Central 
Government to look to the agricultural and 
industrial development of that Union territory. 
I only wish to say that it would have been 
better if an opportunity had been provided for 
a Government to function. I openly said that it 
had been a minority Government, and with the 
CPM, it was only 15, and it was a bold bid to 
perpetuate the constitutional processes, to 
stabilise the situation. I wish there was 
heartsearching on the part of the friends in the 
ruling Congress also to see what sort of alli-
ance it is tnat they have made and vvhere that 
alliance is leading them to. Just now we saw a 
spectacle when the UP elections were on—
these friends of the Opposition were very 
anxious to get a statement from Shri Kamaraj 
and distribute it in thousands and thousands of 
copies in order to convince the electorate of 
UP that Shri Kamaraj was with them. Now, 
Shri Rajnarain is trying to drop him like a hot 
potato. (Interruptions) Anyway, what I say is, 
these friends who have been defeated in 
Orissa and UP, when they find that Shri 
Kamaraj is not prepared to go the whole way 
over the Syndicate Congress, now they are 
trying to keep distance from him. But in any 
other situation, it is they who went with him. 
As far as the CPJ is concerned, the CPI will 
not like to work with people who are led by 
tycoons and monopolists, those who are at the 
beck and call of the landlords and the reac-
tionaries. (Interruption) I do not want any  
interruption  of this  kind.    I only 

want to say that it is a misfortune- that in this 
manner the Government was brought down on 
the very next day and in order to undo it, what 
is necessary is that as soon as possible 
elections should be held and a new 
Government should be elected. And in that 
election, once again the worth of the DMK in 
the eyes of the Pondicherry people will be 
proved. And those who have followed the 
tactic? of people like Shri Kamaraj and his 
group, they also will know how people treated 
them. And I am confident that when the new 
election is held, a solid majority will vote for 
the GOT-ernment which was unseated the very 
next day. 
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"For the removal of doubts, it is 
hereby provided that notwithstanding 
anything in the Government of Union 
Territories Act, 1963, any sums with-
drawn from the Consolidated Fund of 
the Union territory of Pondicherry on 
or after the 1st day of April. 1974 and 
before the commencement of this Act 

in pursuance of the Order of the 
President dated the 29th March, 1974, 
published with the notification of the 
Government of India in the Ministry of 
Finance No. S.O. 222(E) of the said 
date, towards defraying the several 
charges referred to in section 2 shall be 
deemed to have been authorised to be 
withdrawn under this Act as if this Act 
had come into force on the 1st day of 
April. 1974." 
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SHRI S. S. MARISWAMY: I would 
like to seek a clarification from you. 1 
have got it from the translators that you 
say that we stand for separation. Is that 
correct? 

SHRI RANBIR SINGH: I said that 
The Jan Sangh believes that the D.M.K. 
does not stand for the unity of the coun-
try. . . 

SHRI S. S. MARISWAMY : You 
didn't say that. 

nowhere else but at Allahabad, the sent of 
U.P., and of all the Prime Ministers of 
India, and that of my good friend, Mr. 
Raj Narain, he made a statement in, which 
he said that if anybody tries to divide the 
country, he will be the first enemy of (he 
man who tries to divide the country. 
Don't believe in what others say...    
{.Interruptions). 

THE VICE-CHAIRMAN (SHRI    V. 
B. 'RAJU): Probably, Mr. Chaudhari 
wanted such a statement from you. 

SHRI S   S. MAR1SWAMY:     1    am 
giving the statement. 

 

SHRI   S.   S.   MARISWAMY:   In  all 
fairness, the leader of the Party, who 
happens to be the Chief Minister, had 
very recently stated categorically in the 
Madras Assembly that we are for the 
unity of the country.   On top of that, 

THE VICE-CHAIRMAN (SHRI V. B.  
RAJU):  No no. 

SHRI RAJNARAIN: You have to 
listen to me. He has yielded the floor to 
me. 
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SHRI RANBIR SINGH: It was subject 
to the permission of the Chair. 

SHRI N. P. CHAUDHARI :     Hav© 
you permitted him to    make a   speech 
here'.' 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJ (J): Mr. Ranbir Singh has himself 
yielded place to him. 

SHRI N. P. CHAUDHARI: He cannot 
make a speech like that. 

THE VICE-CHAIRMAN: I cannot 
give time for this controversy because it 
is not relevant to the discussion. 
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DR. K. MATHEW KURIAN (Kerala): 
Mr. Vice-Chairman, Sir, we are today 
discussing the Budget of Pon- 

dicherry, at a time when the ruling party 
and the Government at the Centre are 
pursuing policies which will ultimately 
destroy all the democratic traditions and 
institutions in this country. The propriety 
of the order issued by the President 
authorising the Pondicherry admi-
nistration to draw certain sums from the 
Consolidated Fund has been very 
effectively challenged in Parliament. The 
Government have been put on the dock, 
so to say, and they have been put in a very 
tight spot by the opposition by exposing 
the illegality of the Presidential Order. 
The Government is continuing on the war 
path in open defiance of Parliament. The 
basic malady is that there is a progressive 
decline in the functional role of 
Parliament. The Taw Minister the other 
day cut a very sorry figure when he tried 
to wriggle out of a very inconvenient 
situation imposed on him by Madam 
Prime Minister. It was a pathetic sight to 
see a person of his legal eminence 
fumbling so badly and parrot-like 
repeating the words handed over to him 
by some higher-up in the Government. It 
was a very sad sight indeed. Mr. 
Gokhale's eminence is on record. J find 
from the 'Indian Express' of New Delhi 
dated 6th April. 1974 that he had 
submitted his resignation. But in 
Parliament he comes and gives some other 
view which has been handed over to him. 
I am not going into the details of the 
Presidential Order, because I want to 
concentrate on the Budget as such. 

SHRI MAHAVIR TYAGI: Personally 
he is a man of high scruples. 

DR. K. MATHEW KURIAN: If this is 
high scruple, I beg to differ. The 
cancerous growth of autocratic and anti-
democratic postures by the ruling party, 
particularly by its leader, Mrs. Gandhi, I 
think, is the greatest truth of 
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1974. The disease has really become so 
malignant. Today I have got a telegram 
from Kerala signed by Shrimati K. R. 
Gouri, MLA, Shri K. M. George, MLA, 
Shri Sivramabharathy, MLA, Mr. Johan 
Manjooran, MLA and Mr. Wellington 
MLA. I would like to read it, because 
this has relevance to the type of problem 
that we find in Pondicherry. The 
telegram reads: — 

"Indiscriminate official transfers 
stop undue interference by Govt, stop 
Election malpractices feared lrrikur by-
election stop Ruling party candidate 
favoured stop request interference and 
direct supervision stop Ensure free  
fair election." 

Here is a case of by-election in Kerala. 

SHRI RANBIR SINGH: What is its 
relevance? 

DR. K. MATHEW KURIAN: I will 
show the relevance. Here is a by-election 
being fought in Kerala by the Communist 
Party of India (Marxist) candidate, Mr. E. 
K. Nayanar. He is contesting the ruling 
party candidate. Even in Kerala which is 
relatively peaceful, here is an attempt by 
the ruling party and the Government to 
interfere with free and fair elections. 

Indiscriminate transfers of officers are 
taking place. Malpractices are being 
continuously adopted. The rigging of 
elections in West Bengal, UP and Orissa 
is there. This is being repeated all over 
the country. In this Appropriation Bill 
there is a provision for election. What 
type of election this ruling party is going 
to conduct in Pondicherry? They have 
been defeated there. They intervened in 
the local politics within a few days after 
the Ministry fell. All this is 9—12 
R.S.S/74 

known history. Therefore, there is no 
point in providing a nominal sum for 
election because I fear that if the Kerala 
situation is going to be repeated, if rig-
ging just as in West Bengal, Orissa and 
UP is to be there, if murder of democracy 
is going to be there, it wil be the end of 
democracy in this country. I would like to 
give a warning that unless they change 
their policies, unless they retrace their 
anti-democratic policies, we will not have 
another opportunity to discuss any budget 
of any Union territory. 

Now, I would come to the Budget pro-
per. Pondicherry is a Union territory, 
which has one of the highest density of 
population. According to the 1961 Cen-
sus, the density of population per square 
kilometre was 780 which increased to 
983 in 1971. I would like to specify that 
Mahe, one part of Pondicherry, is an area 
of hardly nine square km. but in nine 
square km. lives a substantial population 
and the density per square km. in Mahe in 
1961 was 2165 which increased to 2570 
in 1971, one of the highest density of 
population possibly in the world. What 
are the problems of Pondicherry Union 
territory as a whole? 15.46 per cent of the 
total population is Scheduled Castes. 
Agricultural population, according to the 
1971 Census, was 46,275. Cultivators 
were only 16,709. There is a permanent 
agricultural labour population, which is a 
very important feature. Similarly, fishing, 
livestock and forestry account for hardly 
7,212 people. Manufacturing processes 
and then household industry account for 
hardly 22718 people. In the agricultural 
sector, a substantial Harijan population 
lives, which is an agricultural labour 
population. We find a total neglect of 
agricultural operations in the State by the 
Central Government and by the Union 
territory Government. 1 would like the 
hon. Minister to make 
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the net area sown in Pondicherry 
declined from 31523 hectares in 1970-71 
to 31,460 hectares. The net area under 
irrigation also declined — canals from 
11143 hectares to 11026 hectares; tanks 
from 5516 to 5490 hectares. There was 
also a decline in tubewclls. The net area 
under irrigation through canals, tanks and 
tubewells declined during 1971-72. This 
is the story. Groundnut production in 
Pondicherry which was 5806 metric 
tonnes in 1970-71 declined to 5777 
metric tonnes in 1971-72. Even in the 
case of groundnut we see a decline in the 
area sown. 

Let us now look at the Budget pro-
vision. Minor irrigation has a lower 
provision as compared to the revised 
estimate of 1973-74, which was Rs. 
31.45 lakhs. 

But in the new Budget being discussed 
today there is reduction in minor irriga-
tion expenditure to Rs. 19.37 lakhs. This 
is the evidence that I put forward about 
the gross neglect of Pondicherry by the 
Central Government. 

Even in the case of fisheries, compared to 
the revised estimate you find practically 
very marginal increase.    In the case of 
Public Health there is    virtual 
stagnation.   If you look into the various 
statistics given by the Bureau of Statistics 
and Evaluation for the Union territories, 
you find that the number of urban 
hospitals remains static.   There were 20 
rural dispensaries in 1970 but their num-
bers declined to 19 in 1972.   How does 
their number decline?      It is an    area 
which is grossly under-fed, which is ne-
glected in terms of medical health. The 
number of rural health centres in 1967 
was 12 but their number came down to 
11   in  1972 and this    number    remains 
continously static.    What does the Bud-
get do?    The Budget does not provide 

adequate resources    for    even    public 
health. 

Let us take the unemployment figure. 
According to the Bureau of Statistics and 
Evaluation, the total number of people on 
the live register of employment exchanges 
increased from 7,034 in 1967-68 to 10,962 
in 1971-72 but the number of placement 
effected was only 573. In 1967-68 it even 
declined. While the unemployment 
increased the number of placement 
decreased from 573 in 1967-68 to 398 in 
1971-72. 

Now let us look into the Budget pro-
visions.    Under  the total  Revenue  ac-
count you find under Labour and Em-
ployment in the 1972-73 accounts a sum of 
Rs. 12.12 lakhs was spent.    But in 1973-
74 the Budget estimate amount was 
reduced to Rs. 8.25 lakhs.   And today in  
1974-75 the Budget estimate presented to 
Parliament in the Rajya Sabha today the 
estimate is only Rs. 8.94 lakhs. There  is 
gross  under-estimation of the need for 
development  of potentialities. While the 
unemployment rate increases without any 
bounce,    while    the    new placements 
are decreasing, the Government spends 
reduced amount on labour and 
employment. (Time bell rings.) 

I   am  now  referring strictly  to  rele-
vant points. Therefore, you should have 
some pity on those who speak relevant 
points.    Let us look into  the question of 
wages of agriculture labour.    I refer to  
dominant    agricultural    population. Even 
the daily wage rates of agriculturists  and  
skilled    labourers    remained more  or  
less static  during  the    entire period   
1967-68 to  1971-72    for    which figures 
are    available.    In the    case of 
ploughman the   daily    wage     rate    of 
Rs. 3.48 in 1967-68 increased in 1971-72. 
after two years of Garibi Hatao. to Rs. 
13.83 per day.    In the case of sowing and 
transplantation,    again,   you   find in    
the   case   of    men   it   rose   from Rs.  
2.47  in    1967-68 to Rs.    3.51  in 1971-
72 while in the case of agricultural labour 
in Kerala and Bengal who fought 
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innumerable struggles their wages are 
ranging between Rs. 7 to Rs. 8, and 
sometimes even more. The poor agri-
cultural population in Pondicherry has 
been exploited by the landlords of that 
area and mitigated by the Central Gov-
ernment or the Union territory govern-
ment. 1 can give you the figures about 
reapers, harvesters, herdsmen etc. You 
find general stagnation in the increase of 
money wages of agricultural labour. In 
fact, the real wages have declined very 
often. Sir, I have said about agriculture. 
Now if you look into the industrial 
sector, you will find that in the case of 
cotton yarn, which is an important area 
for Pondicherry, the production of cotton 
yarn has decreased from 1970 to 1971; 
1,105 thousand kilograms 
of cotton yarn was produced in 1970, but 
its production fell to 1,067 thousand 
kilograms in 1971. Similarly in the case 
of handloom, which is a very important 
industry providing employment potential, 
what is the picture? There is a continuous 
erosion of not only the whole industry but 
also of the real wages of the employees 
and of the employment potential. In 1961-
62 the production of the handloom 
industry in the co-operative field—
particular mention should be made of the 
co-operative field—was 778.000 metres 
of cloth. But in 1970-71—that is the latest 
figure available — hardly 160,000 metres 
of handloom cloth was produced. There is 
a continuous erosion of the whole 
industry. Industry has been completely 
shattered, but the rulers, the Badshahs at 
the Centre, continue to fiddle with political 
power, continue to rig elections. They 
have no heart to look into these problems 
and increase the allocations for 
Pondicherry. You do not find in the 
Budget any attempt to change this 
phenomenon. 

Lastly, if you look into public works 
and road transport, it is very interesting. 
In the case of roads and bridges, there is 
a decline in the budgetary allocation this 
year as compared to last year. Let the 
Minister deny it. In 1973-74 Revised 
Estimates, for roads and bridges in 
Pondicherry an amount of Rs. 31-81 
lakhs was provided. But in the new 
budget now given to us, they have re-
duced the allocation to Rs. 28--5 lakhs. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): Kindly make your last point. 

DR. K. MATHEW KURIAN:  I am 
concluding. I can understand they have 
no interest in the development of indus-
try and agriculture. Even in matters like 
art and culture, the provision has 
declined. From Rs 5'08 lakhs in the 
Revised Estimates of 1973-74, it is re-
duced lo Rs. 4 1 lakhs. 

My last point is, while industry, agri-
culture, road transport, public health and 
so on are being neglected by the Central 
Government, you find another process 
which substantiates my major point which 
1 made in the beginning of my speech, 
that is, the Government is on a war-path, 
destroying and murdering democracy, 
because in the budget given to us for 
Pondicherry, the allocation for police has 
been substantially increased. While you 
find reduction in expenditure in all the 
important economic sectors, for police 
they have given more resources. The 
expenditure on police in 1972-73 was Rs. 
37-17 lakhs. It increased in the Budget 
Estimate of 1973-74 to Rs. 43:97 lakhs. 
But by the time the Revised Estimate was 
made, there was a further increase to Rs. 
45 '47 lakhs. The cheerful expansion of 
expenditure on police, the repressive arm 
of the Government, has gone up to Rs. 
5078 lakhs in the Budget Estimate now 
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Should Parliament sanction such type of 
budgetary allocations which neglect 
industry, agriculture, public health and 
roads but which provide for increased 
amounts for the repressive arm of the 
Government, the police? Not only that, if 
the police expenditure only had been 
increased, we could have understood their 
character. But they have also provided 
more money for jails. Jail expenditure has 
increased from Rs. 2-41 lakhs in 1972-73 
to Rs. 2-73 lakhs. If you go to Pondicherry 
during the next election, you may be put 
in jail because they have provided enough 
room and expenditure for jails but no 
money for drinking water, no money for 
proper transportation and so on. That is 
why I say that as in the Jrikkur by-
election which they are going to trample 
upon, as in Bihar, U.P. and Bengal, they 
should not deal with these things on a 
warpath. I give them a warning. Let them 
worry about the economic problems of 
the people poverty, unemployment and 
prices. Let them allocate better resources 
for the neglected people of Pondicherry. 
That is what they should do if they have 
any responsibility as a Government. 
Thank you. 

SHRI    K.    CHANDRASEKHARAN 
(Kerala): Mr. Vice-Chairman, even 
though the Budget for 1974-75 for Pon-
dicherry alone is under discussion now. 
we have crossed a lot into the provisions 
of the Appropriation Bill, and naturally 
so, because we may not be discussing the 
Appropriation Bill separately. There is a 
political importance for this discussion 
because this discussion has come on the 
taking over of the powers of the Ministry 
in Pondicherry by the Administrator of 
the Union Territory. As was stated by the 
honourable Mr. Mari-swamy, it was not as 
if Pondicherry was having any permanent 
administrative set- 

up or a continued administrative peace; 
whatever be the allegations and the coun-
ter-allegations that have been made 
against the DMK, one has got to say that 
for some time the DMK did provide a 
stable administration to that State and it 
was on account of cross benchers that the 
DMK administration came to a standstill 
and they had to honourably withdraw. The 
honourable Mr. Mari-swamy gave reasons 
for the defeat of the DMK in Pondicherry 
elections. It was not as if the DMK itself 
was not aware that they may possibly lose, 
and terribly lose, in the elections in Pondi-
cherry, but the important political phase 
that developed in the south and was pro-
jected probably at Coimbatore, in the 
Pondicherry Union Territory was an al-
liance between the New and Old Con-
gresses popularly called in Tamil Nadu as 
the Kamaraj-Tndira alliance. This attempt 
of the grand alliance has been given the 
grave by not only the people of 
Pondicherry but also the people of 
Coimbatore and it is on account of that 
fact that both the DMK as well as the new 
grand alliance have lost and that Section 1 
of the Government of Union Territories 
Act, 1963 had to be resorted to and the 
Administrator had to take over the powers 
of the administration of the State. The 
provisions of the Appropriation Bill in 
pursuance of the Budget that is likely to 
be passed by Ibis honourable House are 
particularly criticisable so far as the 
provisions contained in Clauses 3 and 4 
thereof are concerned. These Clauses are 
being criticised quite a lot in the other 
House and largely by the honourable 
Members of this House also. I would 
submit that the Presidential Order of the 
29th March 1974 was violative of the 
statutory provisions contained in the 
Government of Union Territories Act, 
1963; various sections thereof like 
Sections 18, 29, 32 were all dearly and 
plainly offended and. 
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it is something surprising and shocking 
that anybody associated with the Ministry 
or Law and Justice or the Ministry of 
Home   Affairs should  have  thought of 
giving clearance to such a Presidential  
Order   being    issued.      Certainly, 
therefore, neither the provisions of Sec-
tion 56 of the Government of    Union 
Teiritoiies Act 1963 or Article 239 of the 
Constitution  itself  would  warrant    the 
promulgation of such an Order.    You, 
Sir, would know that the provision con-
tained in Section 51 of the Government of 
Union Territories Act is a provision 
analogous to Article 356 of the Consti-
tution.    We  are  all  familiar  with   the 
provisions contained in article 356 when 
the administration of a   State is   taken 
over by the President and is entrusted to 
the Governor and all the legislative 
functions vest in the honourable Houses 
of Parliament.    Instead of    Parliament 
being taken into confidence and instead of 
Parliament being taken into account for 
the purposes of passing the contents of 
that Presidential Order, a mere executive 
and administrative order has been issued 
and the result is— I want to say it   
plainly—that   the   privileges  of  Par-
liament have been violated.   It has been 
stated in no less a book    than    May's 
Parliamentary Practice, Eighteenth Edi-
tion  71,  at  page  64, that the  financial 
power of Parliament is a financial pri-
vilege—a   privilege  which   consists    of 
rights   which   are absolutely   necessary 
for  the discharge     of    Parliamentary 
functions.    These  privileges  have  been 
termed   by   May's   Parliamentary  Prac-
tice  as necessary complements of Par-
liamentary functions.    It is a breach of 
privilege of Parliamentary authority that is 
projected in the Presidential Order of 29th 
March, 1974.   The Lok Sabha was in 
session    and a    Resolution at    least 
could have been moved in the Lok Sabha, 
if a Bill as such could not be introduced 
and passed by both th; houses of Parlia- 

ment.    That   aspect is also dealt   with 
by no less book than the one to which I  
have earlier referred.    This is dealt with 
by May's   Parliamentary   Practice under 
Chapter on Parliamentary Rights. There 
has    always    been a    legislative 
authorisation   of    charges,   expenditure 
charged on   Consolidated   Fund   being 
provided  for   by a   Resolution   of  the 
House of Commons in England.   It could 
at least have been brought to the notice 
of the Lok Sabha by an official Reso-
lution,  moved   by  the Government for 
sanction subject to statutory acceptance 
to be acquired later.    That could have 
been done.   Instead of that we see that a 
mere Presidential Order has been issued 
and the powers of Parliament have been 
eroded thereby. 

Sir, I would speak only of one more 
aspect before  I close.    I do not know 
why   any more, many of  these  Union 
Territories should be kept as Union Ter-
ritories.    Under the Constitution adopted 
by the Constituent Assembly, there were 
two types of States and two types of 
Union Territories.   We had first class 
States in A States and second class States 
in B States.    We had Union Territories in 
Schedule 'C at that time and Union 
Territories in 'D' now repealed.    It was 
also    existing at   that time.   Today we 
are having nine Union Territories listed in 
the Schedule to the Constitution   of which 
Delhi could be tolerated and so also 
Andaman and Nicobar Island and Laksha 
Dweep on account of the fact that they are 
not parts of the mainland. For that reason 
they have to be continued as Union    
Territories.    But,    Sir, there are other  
Union Territories such as Dadra and 
Nagar Haveli, Goa, Daman and Diu, 
Pondicherry, Chandigarh, Mizoram and 
Arunachal Pradesh.    It is my respectful 
submission that it should be j   considered 
as to how far these Union I   Territories 
should be retained at all. 
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[Shri K. Chandrasekharan] 
There is another aspect as regards the 

Union Territory of Pondicherry with 
which we are directly concerned at 
present. That Union Territory consists of 
Pondicherry, Karaikal, Mahe and Yeman. 
All these are not contiguous. They are 
miles apart. Though three portions are 
situated in enclaves in the State of Tamil 
Nadu, the territory of Mahe is an enclave 
of Kerala State. Mahe is very thickly 
populated as referred to by hon. Member 
Dr. K. Mathew Kurian. The population is 
about 25,000 people and it is about 9 
kilometers. It has always been the feeling 
of the people of Mahe that they have been 
neglected by  the  Government  of  
Pondicherry. 

1 would, therefore, appeal to the Gov-
ernment to see that the aspirations and 
the needs and the demands of the people 
of Mahe, particularly when it is ruled 
under Section 51 of the Union Territories 
Act, are met as early as possible. It is the 
desire of the people of Mahe that they 
should be taken out of the Union 
Territory of Pondicherry and that area of 
Mahe be merged with the State of Kerala.   
Thank you, Sir. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): Mr. Vice-Chairman, Sir, the 
debate has been quite extensive and it has 
mostly been dominated by political 
overtones and you will agree that I would 
not like to go into the political overtones 
of the debate. But there are one or two 
points on which some clarification is 
necessary. 

Firstly, Sir, about the charge of top-
pling that has been made, I wish only to 
convey here that the election results 
themselves indicate the very tenuous 
nature of the situation of the parties and, 
therefore, it is quite clear that in situation 
like this a thing like this has hap- 

pened and the honourable Member can 
draw their own conclusion as far as the 
role of the parties this way or that way is 
concerned. But the very fact that it was 
such a tenuous result showed that a thing 
like this was about to happen and that has 
happened. 

Then, Sir, the other thing was about the 
leakage of the Budget which the 
honourable Member, Shri S. S. Mari-
swamy, has mentioned. Sir, I have got 
some facts here and I would like to place 
them before the House. 

On the morning of the 27th March, 
before the former Chief Minister rose to 
deliver his Budget speech, Sir, it was 
alleged by Shri Farooq Maricar, an MLA, 
that there had been leakage of the Budget 
and he contended that the Budget 
documents came into his possession on the 
previous night. Sir, this was vehemently 
denied on the floor of the Assembly itself 
and a demand for an inquiry was turned 
down by the Speaker. Sir, a report on this 
has been submitted by the Pondicherry 
government to the Ministry of Home 
Affairs. Sir, I am also informed that the 
speech was finalised only on the night of 
the 26th March, 1974, and the printing 
was done in the early hours of the 27th 
March, 1974, under the usual security 
precautions. There is, therefore, no 
question of the Budget Speech falling into 
the hands of anybody on the previous 
night. This has also been stated. 

SHRI M. KAMALANATHAN: Was it 
categorically denied that it was not 
leaked? 

SHRI K. R. GANESH: Yes, Yes. 
Then, Sir, the other point made by the 
honourable Members was... 

SHRI S. S. MARISWAMY: Sir, for 
the information of the honourable Mini-
ster, I  would say that the ruling  party, 
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the then ruling party, had accepted the 
leakage. The allegation is about the 
leakage and it is well-known and they 
have accepted it. They have accepted that 
there was leakage and they have said that 
it is not a fault of theirs, but it is a fault 
of the Opposition to have raised it ! 

SHRI K. R. GANESH: Sir, this is the 
official position which has been conveyed 
to me by the Government of Pondicherry 
and I can only say... 

SHRI S. S. MARISWAMY: Sir, I am 
not disputing what the Minister is saying. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): You are saying something about 
the report on this? 

SHRI K. R. GANESH: No, Sir. The 
report has been submitted to the Ministry 
of Home Affairs by the Pondicherry 
Government on the whole situation. 

SHRI S. S. MARISWAMY: Sir, I am 
not disputing the statement of the 
honourable Minister. Out what I am 
saying is the other side of it. 

SHRI K. R. GANESH: Apart from 
this, Sir, there is the other question. It is 
unfortunate that the Pondicherry Budget 
should have come to this House, should 
have come to the Parliament. 

It is also unfortunate, Sir, that imme 
diately after the- General Election being 
held there the Government had to fall 
and the Assembly had to be dissolved. 
And, Sir, it will be for the Election 
Commission to decide how quickly they 
can have election. It is not only the 
wish of the House but also the wish of 
the Government that a democratic gov 
ernment should be formed there as early 
as possible. A 

With regard to some of the legal points 
that have been raised here. I can only 
repeat what the Law Minister had stated 
here and also in the other House. I can do 
no better than repeat what he has already 
indicated there. After giving his 
arguments, he has said: "1 am fully 
convinced that what the Government has 
done is not only correct under the 
circumstances but is also legal and 
constitutional. The Presidential Order 
itself takes into account the fact that 
Parliament will deal with this matter. . ." 
The Order states that it is only an interim 
order for removal of certain difficulties 
and not to bypass Parliament. . . 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): I hope the Law Minister has 
read this in this House. 

SHRI K. R. GANESH: Yes. I am 
reading from the speech that he deli-
vered. 

It is also known that the Assembly was 
dissolved on 28th March and also that the 
Government here got the necessary 
papers on the 29th March, Sir, there are 
certain procedures which have to be 
followed. All the financial statements 
were in English only and the Demands for 
Grants were in English and Tamil. They 
had to be translated into Hindi. These 
facts also have been given by the Law 
Minister, indicating that in the very 
extraordinary situation in the Pondicherry 
Assembly it had to be dissolved; there 
was no other way out except the Order by 
the President. He has indicated very 
cryptically there that had the Assembly 
been dissolved on the 30th or 31st March 
then what would have been the situation, 
because it is a very extraordinary matter. 

Sir, apart from these, certain points 
have been made about financial alloca-
tions. My very great friend, Dr. Mathew 
Kurian, is a very able researcher; he can 
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[Shri K. R. Ganesh] get any figures 
any time and put before us.    We have 
to take some time to go into those 
figures... 
DR. K.  MATHEW KURIAN:     All 
these are from Government records. 
SHRI K. R. GANESH:   I agree  . 

THE VICE-CHAIRMAN (SHRI V. 
B. RAJU): He is more an economist 
than a politician... 

SHRI K. R. GANESH: It is very 
difficult to defeat him in that... 

DR. K. MATHEW KURIAN: If 
these figures are not correct, -you may 
say that it is so. 

THE VICE-CHAIRMAN (SHRI V. 
B. RAJU): He is giving you compli-
ments; he is not criticizing you. 

SHRI K. R. GANESH: Sir, for instance, 
let us begin with the provision for Health.    
In  the   revised  estimates,   the provision  
for  overall Health  is  Rs.  2 crores and 32 
lakhs.   In the Budget estimates it is Rs. 2 
crores  and  52 lakhs. This is a little more 
than in the revised estimates.    As far as 
Roads & Bridges are concerned, the 
provision in the Budget estimates of  
1974-75  is  more than the   Budget  
estimate   of  1973-74.    The revised 
estimate is slightly more because of 
certain demands  which  had    to be met.   
You will find that everywhere this is so.   
It just cannot happen like that. For 
instance, he said that this extra ex-
penditure is for the modernisation    of 
housing and welfare schemes    for    the 
Police.    I  may  mention  that when  he 
was the Home Minister of the D.M.K. 
Government in Pondicherry—he was the 
D.M.K. Member then; later on he changed 
allegiance—he had met me and pressed 
very hard that as far as the police in 
Pondicherry was concerned, personal 
satisfaction was very low.   It was neces-
sary that more funds were provided for the 
modernisation of housing and wel- 

fare schemes for the police. Apart from 
this, in the Plan itself, a plan outlay of 
400 lakhs has been approved by the 
Planning Commission. It is an all time 
high allocation. The Planning Commis-
sion has allocated 5 25 crores out of 
which 4 crores are by way of grants from 
the Centre and 1  25 crores have to be 
raised  by  the territory Government. 

As far as education is concerned, 262 
78 lakhs of rupees have been provided 
and the share of education comes to 17-
5°,', of the total budget. The percentage 
of literacy in the union territory is 46% 
as against the national average of 29-
34%. It is proposed to set up a Central 
University in Pondicherry during the 
Fifth Plan period. 

In health also, the per bed per capita in 
Pondicherry is much higher than in 
many parts of the country.   The health 
budget also has got a larger provision. 
Also, there is a proposal to set up a 
thermal plant.    The Planning Commis-
sion has agreed to the proposal in prin-
ciple.    Nobody would deny that more 
allocations have got to be given    and 
more rapid development must take 
place. This budget was made by the 
popular Government  then  in    
Pondicherry    in which certain changes 
have been made during   the    short  
time.    With     these words, I commend 
the Budget. 

THE VICE-CHAIRMAN (SHRI V. 
B. RAJU): Now, you may move the 
Bill. 

THE   PONDICHERRY   APPROPRIA-
TION (VOTE ON   ACCOUNT) BILL, 

1974 
THE MINISTER OF STATE IN THE 
MINISTRY  OF FINANCE (SHRI  K. R. 
GANESH):  Sir, I beg to move: "That the 
Bill  to provide for the 

withdrawal of certain sums from and 


